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progress. Something in the shape of
periodical advertisements in newspapers
and some other methods have been done
but they are not enough. Efforts will
have to be made to make it a mass
movement and unless this is done appre-
ciable results cannot be achieved. In that
we earnestly solicit the co-operation ard
help of the hon’ble Members of the
House. If they come forward and help
us, I see no reason why this movement
should not succeed.

THE DEPUTY CHAIRMAN: The
question is :

“That the Bill further to amend the
Unit Trust of India Act, 1963, as
passed by the Lok Sabha, bes taken
into consideration.”

The motion was adopted.

THE DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill.

Clauses 2 to 11 weie added 1o the Bill.

The Enacting Formula and the Tiile
were added to the Bill.

SHRI L. N. MISHRA: Madam, 1
move:

“That the Bill be passed.”

The question was put and the motion
was adopted.

THE PRODUCE CESS BILL, 1966

THE DEPUTY CHAIRMAN: The
time allotted is one hour.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICUI-
TURE, COMMUNITY DEVELQP-
MENT AND CO-OPERATION (SHRI
S. D. MISRA) : 1 beg to move :

“That the Bill to provide for the
imposition of cess on certain produce
for the improvement and development
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of the methods of cultivation and mar-
keting of such produce and for matters
connected therewith, as passed by the
Lok Sabha, be taken into considera-
tion.”

Madam, this Bill has already been
passed as amended in the Lok Sabha.
There are four Acts—The Indian Cotton
Cess Act, 1923, the Indian Lac Cess
Act, 1930, the Indian Coconut Com-
mittee Act, 1944, and the Indian Qilseeds
Committee Act, 1946. According to
these Acts there were four Commodity
Boards. So far under these Acts there
was imposition of cess in the form of
duty and also some excise duty which
was being charged. But now these Acts
are repealed and we have also dissolv-
ed the Commodity Boards. Through
this Act we are proposing to have Com-
modity Boards in a different form, in
the form of Advisory Development
Councils. The research and educational
part of these commodities will be taken
care of by the Indian Agricultural Re-
search Institute which is at the Centre
and certain funds are needed for this
research and education programme. All
the details and the purpose of this enact-
ment have been given in the Bill. I need
not elaborate them. It is a simple Bill.

Madam, I move.

The question was proposed.

SHR1 K. SUNDARAM (Madras):
Madam Deputy Chairman, the Govern-
ment has not taken the opportunity for
examining the working of the Cess Bills
during the past years. They should have
taken this opportunity to examine how
these Cess Bills had been working dur-
ing the past three years. They should
have taken this opportunity for making
the necessary amendments before they
introduced this Bill. This Bill is intend-
ed for collecting cess on agricultural
commodities. The Minister has men-
tioned four commodities. I am particu-
larlv referring to the cess that is being
collected on cotton. It had been the
practice to collect cess not on the agri-
cultural commodity, namely, kapas. But
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[Shri K. Sundaram.} :

they had been collecling the cess on a
partly finished product, namely, cotton.
Even that they have not collected at the
stage where the cotton is prepated or
the lint is separated from the cotton seed.
But they wait until the commodities

reach a point where it is con-
sumed or manufactured in the
form of yarn. This is not fair, There

are certain places where the lint, after
'separating it from cotton seed, is being
used for other purposes than cotton yarn.
If the Government is interested in col-
lecting the cess for the development of
cotton, it ought to collect at the stage
where the first operation takes place, ie.
separating the seed from the lint. The
cess must be collected in the ginning
factory where this process takes place.
No doubt all these years cotton lint has
been used only for the purpose of manu- ‘
facturing cloth and the fitst stage is

spinning. Even this Bill, as envisaged,

makes a provision only for collecting@
cess in a mill where the product is manu- |
factured mechanically. Where the cotton {
is used by hand-spinning the cess is not |
collected. Where the lint is being used
for other purposes, particularly felt cloth,
the cess is not to be collected, Therefore
it is unfair and unjust to collect the cess
at the stage where it is manufactured in
the form of yarn. Therefore I would
propose an amendment to this Bill that
"the cess on cotton should be collected
at the first stage of the agricullural com-
modity, namely, kapas, at the ginning
factory.

st TEE AFIE GiEwT (v
qaw) : IggAET ST, q@ S S
g7 faer g 7@ & wrad 5@ S
T & ag FAE F A, A F AR |,
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TEEAT HIfT w31 HF FHIT F7 g8 I
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7% a1 et &M faar 1 37 9 qEn
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¥ arFs 4 B T F7I g a7 a7 FQ
g, THHT FIE STAMTAT & AT TE AT
IUFEI 7 @A §T gHR J oF faum
& fora & ag ot 99 &faer 97 99
T w1 wF@ wE Awm fr oF i
1 7% a1 § ) A oy &
TEgd W 4TS 9 SAS A HfuFie
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e ® 4 g4 S AT %7 e
TH | ¥F UF THT AT AT g TATA
F7 3T & A7 g4 A F fow 9wl
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FAET & a3 W A1 5y gert Fr SamaAe
Fifaer aure F &) T A7 fnT Fwayr
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YT FEAE & AL A § ITHT qF qfaw
JTFRY AEL § A AR fa=e & sEr
aFT. F7 wAifedT Hifaew AE A A7
st FTEE T FATE ENT AT IqH AT
UF qeTg AOfar 34 a1 UF IS FA
frgr g )
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& 771 fadeT ag ar f¥ ave uF
o 1 7 FIAT & A7 B g
6T § yafas  wier AT T A F
T T &, @ w9 7 781 AT
g9 WHTT FT NGSGF IFT Y FIA
2 1 srewr g gat fr g & §iEq 3,
FET ST FIGeT &, ST & T farar
STET A ¥ IATT HhT F w1 fRAr sar
g3, 99 1 98 9I1€ AMm gl AT §
3 FEIEET Ffoeg qa T8 & A7 ITH!
TF & N gy frennt sud wafas
TFTHE AT TGO AL A1AT & | T
sigaw 39 faw 7 ag o i faar w
eF A AR E, F1em T, WG E, IaS
FAL ATHIT AT AT, HE AOAT |
FL AW W RS eArgfa av Agr g
arfg @faa Tmarag € & 9 & awrar
AT & IAHT FO TET ST W ZiaT &
for A8t giar & 1 1T 339 WA & gfrea
Fr3frae s girese fes 7 %€
a%g F1 geqre ufyFwas fawm 9 o
F7 W@ & AfFa F13 9 Tw g &
[FEFET F1 TG WA 9T B
foe fore® %7 91 9% To afuw s
gAT & AT TE AT § 1 ST AAA &,
TET Gl &1 #97 feafq € | S Wia AR
AT AT aF 8 FF 10 &1 G 7 @Te
TEY 2 @F, T gH AT aF zaal W a3
q% fF IR A AR § SAH AT
¥ g7 warefaFe § W F T | 1T aF
F1§ WY 57 IFT7 FT A= T T @
312 St B Frar Tt sad T At Es
o & Al 398 € adrstr agt fagar
gar 3qq wawr feegw adfigan &
q'ag AVHIT FEal & (5 57 ga qama
It SFAUET F F7 | 7 freg &
g ¥ A FU | AfFR T R AE
favar 78 FL AFQrE | TE AT AGH
adt & fF ag ST S [€wET @, .
FUST FT g0, IFH & FFaar ra=er
FTTAFTIT F1 FIIET Fo7 foFaar dq 7
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s gz § B B g5 stre Ay faem
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AEY TET AT FFAT | FHEAT  GRAIT F
Ig S AT E B UF S T eqE 99
TWIE Iq%( @ FF {HT O FT
A TW qE T A |1 99T TRAE g
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FET A AT Frga F ar 7 o
T30 A 2 1 AT aF 39 A g,
SIS AT A1 A &Y BIgd, 987 97 6919
FT W ITET faT 9 fgq &% g0
Tgr & T guA Al W w=e fFreq
I FQA BT T WIET T9AT 4 AT
¥d TF A F3GAZT T Ad) fazw
FET fF 97 AFR 39 IFR F N
FLAM TS, SFT AT F @ &,
A IAG AT FIA qrH TET FT ITAT
s=a1 giar Ffed |

7 | F 1 9§ FgAaT g {5 Sy
Faifedt  wRfraw w@r € & 3997
IIANT FrAAT AT A T TZT A @
aqrg a1 & fod adf § s wve
ag € £ Iar S9ie 7 W R
9B GATT AF & | A ATHIL FT 3@AT
Fifed fF s Q@ Faw afus gET 7
TLF ARAN BN FAST &1 TS, T
@t Saa ferfaw geiee s ¥
Afwa fHT AT s g Fwrreey Frefeaa
FE gaE gafawr T AV GEER AN
aifgd fr ag 7 ™ fs Tf5 Fadr @
7z qarg W g g IqF T
STt 73, afer I qErra T A Fa=e
FTAT AfgT | gwar = fqw e
yqrg e =ifgd f&5 e Ow
FRATT AL AM B E AT IO A
afas SereT g & fagelr Ae
greg # F faq IqFT gL oy w5
SRR AT
THE MINISTER OF FOOD, AGRI-

CULTURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
C. SUBRAMANIAM): Madam Deputy
Chairman, certain points were raised by
the hon. Members who spoke now. The
hon. Member from Madras raised the
question as to the point at which thi
cess would be collected for cotton. 1

may say that the point at which it has
all along been collected will be the point
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at which 1t will be collected and the old
Act has not been changed and we are
not introducing any new prnciple, As
far as the definition of “mill” 1s con-
cemed, there also, the definition will be
the same as we have been having all
these years m the old Act Tt has
worked all right all these years and 1
do not think there will be any difficulty
with regard to the working of this mea-
sure

The hon, Member who spoke last
made many pomts with regard to the
abolition of the commodity commuitees
ind with regard to the functioning of
research 1 our country and the various
developmental activities T would like to
inform the House that this matter of
agricultural research has been gone nto
by so many expert commuttees at vari-
ous stages and one unanmMous recom-
mendation which has been made by all
the commuttees 1s that all the reserch
activities should come under the Indian
Council of Agricultural Research Till
now the practice has been for the Com-
modity Committees to have theirr own
research programmes. Even though the
ICAR came into the picture for the pur-
pose of offering financial assistance for
certain schemes, they had therr own re-
search laboratories and they had their
own research workers so much so that
n the context of the availabi'ity of scien-
tists it has not been possible for the
various commodities to engage top men
for the purpose of carrying on research
with reference to those various commo-
dities They had to be satisfied with third
rate men even though 1n some cases 1t
might have been possible for them to
engage a few who were really of good
quality Therefore research work carried
on by these Commodity Committees d-d
not make any mmpact with regard to the
development of these commodities. For
example, if you take coconuts, for the
[ast so manv years the coconut trees
have been affected with various diseases
In spite of the research work having
been carried on for years it has not been
possible to identify this disease, this pest
and take remedial measures That was
mainly because research was not being
made in full and sufficient number of
qualified men were not put on the job
and it was not possible for them first
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of all financially to employ people «nd
also physically get the number of men
required for the purpose. That 15 why
the recommendation has been made
mainly on thrs basis that 1t 1s necessary
to bring all the resources, particularly
the human resouices, available under
one category and put them on the var-
ous jobs to make an eflective contribu-
tion 1 the research field

1pMm

Another factor which 1s brought out
in all these reports 1s this It 1s all
right in the mntial stages to have re-
search work based on individual com-
modities. After a certain stage the re-
search work cannot be confined to one
commodity alone As a matter of fact
whenever research work 1s taken up
certain facts are thrown up; they may
not be relevant for the particular com-
modity but they may be relevant for
some other commodity but 1n the present
context they are Jost because the
whole thing 15 one-commodity-
oriented That 1s why research has
to be more comprechensive particularly
i the present context so that
when anv  research 15 done whatever
facts are thrown up, they would be used
in the relevant field whereas all along
they were being wasted since research
was purely commodity-oriented There
fore the recommendation was made that
all this commodity research should be
brought under the TC.AR and they
should be able to put on these various
problems sufficiently qualified men 1mn
sufficient numbers to see that results are
achieved. It is on that basis that the
ICAR. has been reorganjsed and that
matter has already been placed before
Parliament. Now the approach is to
have, what 15 called, a coordinated re-
search programme with reference to the
va~ous commodities Wherever work is
carried on with reference to a particular
commodity that is sent to a central co-
ordimator so much so that all the facts
thrown up and whatever has been dis-
covered in the various research labora
tories would be coordinated and on that
basis further work would be program-
med And 1 can assure the House that
because of this coordinated research pro-
2 amme 1t had been possible to achieve



1739 Produce Cess

[Shri C Subramaniam}

variours results with regard to hybrod
seeds which have been evolved and with
regard to the varnious pesc, and  disease,
of wheat, rice, etc. Therciore I have no
doubt i my mind, having looked into
the working of the L.C.AR. and the
work of the research programme, that
the new arrangement is going to pay
dividends. That is one aspect of it.

Secondly, these Commodity Commit-
tees were concerncd with developmental
activit es alsc but unfortunately these
developmental activities were not cairied
on by these Commodity Committees.
They were confining themselves mainly
to the research programmes and the de-
velopmental activities had been taken
over by the State Governments. So
there have been no coordinated activi-
ties with regard to development. There-
fore the developmental activity has now
been taken over by the Agriculture
Department at the Cenire so that we
may be able to coordmnate the activities
which are being carried on at various
levels, That is how we came to the
conclusion that the autonomous Com-
modity Committees had no longer any
function to discharge and therefore they
have to be abolished. It is on that basis
that we sought the permission of Pailia-
ment and abolished these Committees
and in their place advisory Development
Councils have been formed. It is not
as if the composition has been altered.
As a mutter of faci, it is the membars
of the Commodity Committees who have
been constituted into these Development
Councils but they have only an advi-
sory role and whatever advice they give.
I am sure, will be taken note of for
the purpose of research work and also
for developmental activitics. Now under
the various Commodity Ac’'s we collect
a cess for the purpose of utilising it for
the research programmes and develop-
mental activities and it is not as if we
are going 1o use only what we are going
to collect, Whereas the collection
amounts to one crore and odd, we are
spending nearly Rs 4 crores. Actually
we collect Rs, 1.3 crores. 1t is not as
if this will be adeguate for our activi-
ties; as we go along this sum of Ry 4
crores is bound to increase to five crores,

[ RAJYA SABHA |
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Quite a number
of research activities will bave to be
undertaken; in the same way a number
of developmental activities will also have
to be taken up at various levels. And
this is only a portion of it. Thercfote
I would respectfully submit that we aie
proceeding in the right direction with
regard to organisation of research; we
are proceeding in the right direction with
regard to organising the various develop-
mental activities and 1 can assure the
House that we are going to see, if I may
sdy <0, very significant results, particu
larly 1n the field of research especially
with the fine material of young scientists
we have engaged in these various re-
search programmes. It is on the basis
of this new research programme, it is
on. the basis of our development pro-
gramme, that we can have, what we call,
a new agriculture based on science and
technology and therefore this has got
to be the basis for the development of
our agriculture and I hope the House
would agree to the passing of this Bill.
We will see, as has been pointed out
by hon. Members, that this amount is
utilised in a purposeful way which will
lead to very many beneficial activities
under the research programme and
under the development programme and
I hope the House will give its unani-
mous concurrence to this Bill.

THE DEPUTY CHAIRMAN: The
question s :

“The the Bill to provide for the
imposition of cess on certain produce
for the improvement and develop-
ment of the methods of cultivation and
marketing of such produce and for
matters connected therewith, as passed
by the Lok Sabha, be 1aken into con-
sideration.”

The motion was adopted.

THE DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill.

Clauses 2 to 22 the First Schedule
and the Second Schedule were added to
the Bifl.

Clause 1, the Enacting Formula and
the Title were added to the Bill
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“SHRI C. SUBRAMANIAM: Madam,
I move :

“That the Bill be returned.”

The question was proposed.

SHRIMATI C. AMMANNA RAJA
(Andhra Pradesh) : I just want to know
from the hon. Minister whether they
will have any control over the prices of
coconut and oil seeds. The price of
ol has risen and it is in po ploportion
10 what it used to be. It has risen very
very high. They are trying o do some-
thing for the business people with re-
gard to marketing etc. They have also
to take the difficulties of the consumers

into comsideration. I do not know whe- }

tieer the Mimster knows the prices of
these things now. It used to be Rs, 40
for one tir of gingelly oil and i is now
Rs. 80. There is no p:oportion at all.
One coconut costs one rupee. The co-
conut oil is also very costly. Even if
the coconut trees have somg disease, th2
fibre is used for making coir and they
are not put to a very great loss. Whereas
the price of rice is fixed, the price of
these things is not fixed. So T wuent
to know from the Minister . . .

THE DEPUTY CHAIRMAN: The
Minister himself is a consumer and so
he should know.

SHRIMATI C. AMMANNA RAJA :
I do not know. He may not be a con-
sumer of my type and so he may not
feel the difficulties. I would like to
know from him whether anything will
be done in this respect.

SHRI C, SUBRAMANIAM: Madam,
this is a very relevant point, though not
relevant to the Bill as such, Ultimately
even the price depends upon increased
production. Whenever there is a decrease
in production, a fall in production, to
that extent the price also increases. Un-
fortunately there i scarcity with regard
to oil because during 1965-66 the pro-
duction of oil seeds weny down consi-
derably, to the extent of nearly 25 per
cent. and that is being reflected in the

demand and supply position. That is
why the prices have gone up. 1 am
fully aware of the position. We are

k1
I
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trying to take various measures for this
purpose. In this case you cannot have
an mmediate increase in production be-
cause you have to wait for the next
season for the production of oil seeds.
We are intending to import edible oil
fiom various sources for the purpose of
controlling the price and I hope it will
have a softening effect on the prices.

DR. SHRIMATI PHULRENU
GUHA (West Bengal) : 1 would like to
know .

. THE DEPUTY CHAIRMAN: The
' Minister has replied. Technically you
| cannot stand up after the Minister has
given his reply. But you can ask for
‘l a clarification.
f
' DR, SHRIMATI PHULRENU
GUHA: Yes, a clarification. My point
i is this. The Minister has given us a
very good picture of research and all
these things, but we know that it takes
a long time for the result to go to the
| field, to go to the real people, who
would utilise the result of the research.
So, I would like to know what proce-
dure they are going to adopt so that
the results of research are utilised by
the people and our production can be
! increased thereby.

‘ SHRI C. SUBRAMANIAM: This can
| be done only by effective extension work
and I am sure the hon, Member is
aware that now we are trying to bring
,about co-ordination between research,
education and extension. It is only by
cffective extension work we will be abic
to pass on the results obtained in the
laboratories to the field. As a matter
of fact, as soon as anything is knewn
in the laboratory, we try to utilise it
in the field. Otherwise, all the dave-
lopment work that has taken place in
the agricultural sector would not have
taken place, partjcularly during the fast
eighteen months,

THE DEPUTY CHAIRMAN: The
question is :

“That the Bill be returned.”

The motion was adopted.”
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THE DEPUTY CHAIRMAN: The
House stands adjourned till 2.30 p.M.

The House then adjourned
for lunch at twelve minutes
past one of the clock.

The House reassembled after lunch at
half-past two of the clock, THE VICE-
CHAIRMAN (SHRI M. P. BHARGAVA) In
the Chair:

LEGISLATIVE
OF

THE
ASSEMBLY
DURATION) BILL,

THE MINISTER OF LAW (SHRI
G. S, PATHAK) : Sir, 1 beg 10 move :

ORISSA
(EXTENSION
1966

“That the Bill to provide for the |

extension of the duration of the pre-
sent Legislative Assembly of the State
of Orissa, as passed by the Lok Sabha,
be taken into consideration.”

Hon. Members of this House must
have noticed that the 20th August of
this year is the last date for the dura-
tion of the Legislative Assembly of
Orissa. Now, it is considered advisable
in the circums‘ances that there should
be simultaneous elections to the Assem-
bly and to Parliament in February, 1967,
If there is election now to the Orissa
Assembly and election to Parliament
later in February, 1967, there will be
duplication of electoral work  Parties
who stand as candidates in the elections
will have to incur expenditure on (wo
occasions and the Parties, as well as the
Governmnent, will have unnecessarily to
bear the expenditure.

SHRI LOKANATH MISRA (Orissa):
I should like to have a piece of informa-
tion at this stage. What was the clection
expense when it was held separately and
what it was when it was held jointly ?
I would like to know it, in the course
of your speech, so that we can take it
up.

SHRI G. S. PATHAK: There will be
duplication of work. Officers, who will
be concerned with conducting the elec-
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tions. are engaged in relief work. They
will be taken away from the relief work
and will be employed in the election
work. The people themselves, who are
living in conditions brought about by
the draught, will also have to undergo
the trouble of voting twice. Therefore,
for all these reasons, there is very good
justification for the exercise of the power
conferred by Parliament under arlicle
172, clause (1), proviso, The Consti-
tution has given power to Patliament to
extend the duration of a Legislative
Assembly by one year. Now, this dura-
tion is sought to be extended up to the
Ist day of March, 1967, so that elections
to the State Assembly and the general
elections may synchronise. 1 hope that
this Bill will meet with unanimous
support in this House and will be passed,
as it was passed in, the Lok Sabha.

The question was proposed.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): May I, with your permission,
ask the hon. Law Minister whether the
Government here in Parliament and in
the Assembly consulted the Opposition
Parties in this matter ?

SHRI ATAL BIHARI VAIJPAYEE
(Uttar Pradesh): No. .

SHRI LOKANATH MISRA:
to put another question.

I have

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : You can start your
speech now.

SHRI LOKANATH MISRA: Mr.
Vice-Chairman, I had occasion today to
listen to one of the briefest speeches,
while sponsoring a Bill, by any of the
Ministers during my six years in Rajya

" Sabha.

SHRI AKBAR ALl KHAN: The
matter is very brief and the Law Minis-
ter is very precise,

SHRI LOKANATH MISRA: The
explanation is evident. The only expla-
nation is that there is absolutely nothing
to justify it. The hon. Minister had
absolutely no argument to put forward



